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/ @ d & m ~ - g $  ACTNO. 9 G F  1955 
/9b,P.t 4wJ ! [29th March, 19551 

i / + f g ~ d c / t - k , !  
i An Act to amend the Salaries and Allowar ces cf Members cf 
3 
I ' Parliament Act, 1954. 
i 
i BE it enacted by Parliament in the Sixth Year of the Republic 
[ of India as follows: - 

1. (I) This Act may be called the Salaries and Allowances of Short title 
Members of Parliament (Amendment) A d ,  1955, and com- mencement. 

t (2) It shall come into force on the first day of April, 1955. 
I 
t 2. In clause (a) of sub-section (1) of section 4'and in  clause (a) An~endment 

i of section 5 of the Salaries and Allowances of Members of Parlia- i~ds'_2:t 
8 

ment Act, 1954 (hereinafter referred to as the - principal Act), for 30 of 1954, 

.. \ the words "one second class fare", ~the words "one first class fare" \ shall be substituted. . . 

8, 3. In section 6 of the principal Act, for the words "second class t;:;:gn;, \ pass", the words "first class pass" shall be substituted. ~ c t  30 of 
1954. 
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THE ESSENTIAL COMMODITIES AC_T,-rgs 

ACT No. 10 OF 1951 
? .  

\ [lst  April, 19551 
I n Act to provide, in the interests the general public, for the con- 1 A trul of the production, and distribution of. and trade 

and commerce in, 
E 
h 
j BE it enacted by Parliament in t Sixth Year of the Republic of 

F India as follows:-- 'i. 
1. (1) This Act may be called th Essential Commodities Act, Short title 

1955. and extent. 

1 (2) I t  extends to the whole except the State of Jammu 
L and Kashmir. 
i 

2. In this Act, unless the context rwise requires,- 

L 
Definitions. 

(a) 'essential commodity' ns any of the following 
f classes of commodities : - 

(a) cattle fodder, includi oilcakes an4 o t h e r  concen- 
trates; 


